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INTRODUCTION 

"-1, the Chai"man of thi!· Committee on Government Assurances. as 

authorised by th, C)m'l1:tte!, do pr!'ient 011 ~  b!half this Tenth Report 

of theCom'1littee on Governin'!"t As<;urances. 

Sittings of the Co:n -nittee (J 983.84) 

2. The Committee C1983-84) held st"ven sittings. At their sittings beld 

OD 6 February and 18 May, 1984, the Committee considered the followiT)g 

items :-
.. 

(i) Review of ~ of various sessions of Sevonth Lok Sabba. 

(i i) Request from Government for dropping of 9 assurances. 

3 The Minutes of the aforellaid sittings of the Committee form part of 

this report. 

Sittings of the Committee (1984-85) 

4. Tbe Committee (1984-85) was constituted on 4 June, 1984. 

S. The Committee held two sittin,s on 16 July .and 17 Augnst, 1984 
and at their sitting held on 17 August, 1984 the Committee conSidered the 
draft Tenth Report and adopted ~ same. 

6. The Minutes of the First sitting held on 16 July, 1984 has already 

been appended to Ninth RepOrt of the Committee. 'Ole Minutes ofthc 

Second sittiJig of the Committee also form part of this report. 

7. The conclusions/observations of the Committee arc contained in the 
succeeding chapters and in the minutcs appended to this report. 

NEW DELHI; 

24 dugust, 1984 
2 B/JIldra, /906 (Saka) 

SONTOSH MOllAN DEY 

ClullrmQII, 

Commit!" on ~  AIJUT'onct$. 

(v) 



REPORT 

J. REVIEW OF PENDING ASSURANCES OF FrRST TO FOUR-

TEENTH SESSIONS OF SEVENTH LOK SABHA 

During First to Fourteenth Sessions of the Seventh Lok Sabha, 6901 

assurances in aU were culled out from Debates (Parts I and TI ). Out"of these, 

6037 assurances have been implemented. These figures take into account the 

latest statements of implemented assurances, laid on the table of Lok 
Sabha hy the Minister of Parliamentary Affairs on 24 July, 1984. 

n. REQUESTS .FROM GOVERNMENT FOR DROPPING OF ASSU-
RANCES 

2. At-their sittings held on 6 February and 18 May, 1984 the Committee 
considered the requests made by the Government for dropping of the follo-

wing assurances;-

0) Assurance given in reply to Starred Question No. 248 on 10 
August, 1983 re : creation of Indian Agriculture Service; 

(ii) Assurance given in reply to USQ. No. 3763 on 17 August, i983 re : 
long term vacancies in Section Officer Grade of Central Secretariat 
. Services in Home cadre; 

(iii)' Assurance given in reply to USQ. No. 9837 on 3 May, 1983 re: 
post offices workin.g on SUJulays and ~  Holidays: 

(iv)-Assurance given in reply to USQ. No 1259 on ~ November, 1983 

re ~  up of women's cell in States for Welfare of Women 

Workers ; 

(v) Assurance given in reply to supplementaries on SQ. No. 414-on 24 

August, 1983 re: import and diltribution of cement by private 

agencies; 

(vi) ~  given in reply to USQ.No. 3532 on 14 December, 1983 

re: investigatioh of corruption cases against I ~ I  and other 
gazetted officers by Central Vigilenct Commission; 

(vii) Assurance giveD in reply to USQ.No. 282 on 16 November, 'l983 -

fC : guidelines for drawing up the Seventh Fivo Year Plan; . 
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(viii) Assurance given in reply to USQ. No. 10863 on 10 May, 1983 re: 
regularisation of muster roll workers/casual labourers in Communi-

cation Ministry; 

(ix) Assurance given in repfy to USQ.No: 2619 on 3 $eptember, 1983 

re : manufacture Qf sub-standard drugs by MIs. Boot Company 
India Limited, Bomhay. 

:\. The Committee after going into the reasons advanced by the Govern-. 

ment ~ of the above ~  auurances af!Teed that the assu-

rances mentioned at SI. No!!. 0). (iv) and (v) might he dropped. 

4. As regards assurances at SI Nos. (ii), (iii), (vii) and (viii), the Com-

mittee after ~ into the details of the grounds advanced by the Govern-

~  for dropping of these ~  were not con.vinced with the grounds 

and having con<;idered the importance of the questions in reply to which 

assurances were given ~  ~ floor of the ~  decided that diese assu-

rance" -might not he dropped a Oovernment should attempt sincerely to 

implement them 1\'1 ~  as possible. In cltse where Government felt any 

difficulty, ~ ~  be taken to implement the ~  in part. 

5. A!! regards assurance at SI. No. (vi) above, the Committee after 

~ all aspects or the matter and ~  advanced by the Govern-
mont. dec1ded tllat the assurance might be kept pending and when the report 

of the Vigilance Commission for the year 1983 was laid on tlu! Table of 

Lok Sabba. ~ assurance might he treated as implemented. 

6. As regards assurancl) mentioned 8.t St.l'oto. (h:), the Committee noted 

that the information sought in the ~  question had already been laid 

on the TabJe of Lok Sabha "ide ~  No. V/31 on 14.9.1981 and 
. . 

Government had also laid on the Table of Lok Sabha a statement on 

8.S. 1984 in implementation of the follow-up question. The Committee 

decided that tliis assurance mi;fht be treated as implemented. 

ITT. REQUESTS ~  GOVERNMENT FOR EXTENSION OF TIME 

FOR ~ N N OF ASSURANCES. 

7 At their sitting.$ held on 6 February and 18 May, 1984, the Com-

mittee considered 44 and 13 pendmg assurances respectively of various 

~ ~ of Seventh Lok Sabha pertaining to (i) Department of Electronics. 
Ministries or Finance, Health and Family Welfare and Home AtTairs and 
(ii) Ministries of Industry, Irrigation and InformatiC)n and Broadcasting. 



8. The observations/recommendations of thc'<::lofllt'1nfttee in respect of 

each case have been given under the relevantitem·of the Minutes of the 

sittings held on 6 February and 18 May, 1984. 

9. The Committee noted that the assurances mentioned at SI.Nos. ,J" 

17, 20,22,24,25,38,41 & 44 of Annerure-I to Minutes dated 6 February, 

1984 and ,SLNos.3, 10 and 12 of Annexure IT to Minutes dated 18 May, J984 

had'not'be6l1 I ~  far and the cpncet'nod'Departments1Minis-

tries did not i,cafe to ceek further elttemiom of time t() implement these 
I ~  aftef goingintb'the'grollnds ~  previous 

extensions were sought and taking into account the fact that the Depart-

ments/Ministries had not cared to seek further extensions to implement the 

assurances, decided that tile represenaatJfts of, """'.t of EIectronJea 
Ministries of Finance, Health and Family Welfare, Home Affairs, IndllStr)' 

aod·,I ........ ation an ..... casting' be.ked 10 <appear 1Jefere the Chairman 
of <the ,Cealllittlle to ex .... in the 're ...... t .... .at SMkInl the extension of 
tillle for implemeatatioa 'of 'tbeIe .as!lUflloces ito Ume land eX1flaJailll Ae 
presellt poeitionsreeercliog JalPlemeatatioD lof:these : ........ ces. 

10. lI'he Comrmtteeful'ther ~  'that the assurance at S1. No. I of 
-Annexure No .. l1 ,to' Ntinutes dated 1'8May,'1984 had neither been implemented 

within thOlt1pu!ated period of 3 moll'thsnorany extension 'Of time for imple-
montation sOll8htby the Ministry of Jruiustrryafttrtho, auurance was given. 
T.iae Co ... itt,eeOeeklej.tllat the repre ..... lnfofdle,Mfn .. try of Ind""; 

aiIIIt'" .. ked toapp.ar·lM!fore theOcnamlteee'to "ft"Onl eytdence. 

11. The Committee in respect of 6'i.UNAces at ~  10, 13, IS, 26, 

29,30,32,33,36 and ,39 of Annexure-I to Minut,,·dat.cf 6 February, 1984 

and Sl.Nos. 2, 4, ~ II of Annexure No. II to Minutes, dated 18 May, 
1984 agreed to grant extension oftinu: for .implemontatioD of tlaeeo al'u-
a nces. The Committee desired that the Minis.tries concerned sbould .ake 

aU efforts to implement these assurances within the periods for wbic:.b extea-

Bioos had beeo IOQlht. 

II 12. The Committee noted that the advance copies of implementation 

statements in respect of 13 cases bad already been rocoived from the Mini-

stries concerned. Tbe Committee 4esireel tlaat the h_,aementatJon statemenn 
milht be laid on the TUle of Loll Sabha .. early.. ,00000e • . 
13. The Committee also noted that in 9 cases advance copies of dao 

. requests for extension of time for ~  of tbole . ~ I bad 



already been receillGCi from the Ministries concerned. The Committee also 

~  to grant extension of time in these cases up to the period for which 

extensions had been sought by the Ministries and hoped that these assurances 

would be implemented within the extended period. 

14. The Committee noted that advance copies of the part imple-

mentation statements in respect of assurances at Sl. Nos. 16 and 40 of 

Annexure I to Minutes dated 6 February, 1984 had already been received. 

The Committee desired that these statements might be laid on the Table 

of Lok Sabba by the Minister or Parliamentary Affairs durin. the ensuing 

Benion. 

IV, RECOMMENDATIONS/OBSERVATIONS 

15. The Committee ~  to note thai a number of the MlnIstrles/ 

Departments do not advance sullicient and convincing grouds wbUe appreach-

ing the Committee for dropplnl of a particular assurance. In many such· 

cases, the Committee, while examining the requeata of the Miniltries/Depart-

. ments have come to the conclusion that the assurance could have been imple-

mented, had tbe concena.,d Minlitry/Department taken due care and foUow-up 

action in the matter. It is evident from the facts that out of 9 such cases 

which the Committee reviewed at their sitting held on 6 Fe .... aary and 18 

May 1984, in as many as S cases, the C{)mmittee did not agree with the 

request of the MinIstries/Departments for droppinl of the alsurances as they 
felt that these auuraoe. coald be implemented if sincere efforts were made 

to do so. The Committee,. therefore, feel that the Ministries/Departments, 

before sending rettaests to them for dropping of a particular assurance, 

should convince themsel .. s fully that the assurance could not be ~ 

ted under any circumstances and that there was lID option left with them but 

to approach the Committee for its dropping. 

,6. While reviewing the request for extension of time for implementa-
tion of assurances received (rom the Ministry of Finance, the Committee at 

their sitting beld on 6 February, 1984 have noted that similar type of infor-

mation though for different periods has been sought in some of the questions 

about which assurances have been given. For Instance, questions about 

Ministers and Ollicers going on foreign tours, the purposes of their visits and 

tbe expenditure thereon together with results of those visits are commonly 

asked. If information about these matters is compiled and kept ready at a 

central place as a matter of course; GOYernment woqld not have to resort to 



gidng allSurance. when information for different periods are ,.ked through 

questions The Committee desire that each Miniitry should try to analyse 

what type of information is often sought throup questions in Parliament 
and make suitable arrangements for regular monitoring and compilation of 

such information 51) that need for giving assurance could be &foided when 

questions seeking information on those matters are asked about subsequent 

periods. 

V. POSITION OF PENDING ASSURANCES PERTAINING 

TO SEVENTH LOK SABHA 

17. A sMement showing the position of assur&acw> pertaining to 

Seventh Lok Sabha pending implementation by the Government as on 1 
August, 1984 is given in the Appendix-III. 

18. The Committee would like the Ministries/Departments concerned 
to make a sincere effort to Implement lhem within the ~  possible time. 

NEW DELHI; 

August, 1984 
Sral'ana, 1906 (Saka, 

, 
SONTOSH MOHAN DEV, 

Chairma", 
Committee on Government Assurunces. 



MINUTES 

SIxm .SITTING 

(19f3-84) 

The Committee met on Monday, 6th February, 1984 from 15.00. hours 

to 16'00 hours •. 

PRESENT 

Sbri Sontosh Mohan Dev-Chairman 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

to. 

~  

Dr. Rajendra Kumari Bajpai 

Shri Manoranjan Bhakta 

Shri Bheekhabhai 

Shri M. Nageshwararao 

Shri Sbantubhai Patel 

Shri Ram Lsi Rahi 

Shri Dau1at Ram Saran 

Shri K. C. Sharma 

Shri Chhangur Ram 

SECRBTARIA T 

Shri N.  N. Mehra-Chief Examiner of Questions 

Shri J. C. Malbotra-Senlor Examiner of Questions 

2. The Committee took up for consideratioll Memoranda Nos. 51, 52, 

53,  54, SS and 56. Observations/recommendations of the Committee on the 
memoranda were as under: 

Memorandum No. 51 : Request from Government for dropping of 

an assurance given in reply to Starred Ques-

tion No. 248 on 10 August, 1983 regarding 

creation of Indian Agriculture Service. 

3. The Committee noted that the Ministry of Home Affairs had 
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~  . thr'Oulh tho Department of Parliamllntary Affairs that the assu-

rance might be dropped 00 the grounds set forth, in their .note dalPd 

20.10.83 from the Department of Parliamentary Affairs, relrvant extracts 
wherefrom are reproducC5d below ;-

"When SJIlri R:am Vilas Paswao, Member of Parliament raised a 
supplemental\y relating to the respl'esentation of the Scheduled Castes 

and Scheduled Tribes in the aeputation posts, the Home Minister stated 

that he.did not have the information. The Hon 'ble Speaker ,thereafter 

asked tft.e Member of Parliament to table another question and' assured 

him that he would get the information. Upon this, the Home Minister 

agreed that the M. P. may table another queition and he would give 
the information. It may also be noted from these proceedings that in reply 

to a similar su.pplementary, earlierra.isod by the same Member of 
Parliament, the Home Minister had also requested the Membel s of 

Parliament· to table a separate question. In view of this, the Home 
Minister did not give aay assurance in the Lok Sabha. His statement 

that "I will Bivethc information" was preceded by, and in fact was in 
tho,context, of his request to the Member of Parliament to table a 

se,lU'llte question, ~  was also explicitly made clear by the Speaker 

of the Lolc Sabh!<1. In view of this, it is requested that the statemP..llt of 
the Home Minister may please be read in full and in ita context, and it 
should, nqt be treated as an ~ ~  However, information sought by 

the MeunbeJ;ofParliament will be given as and when a separate question 

to that effect is tabled in the Lok Sabha, as was assured by tho Hpme 
Minister." 

3',1 ~ ~  aU aspects of the mattor and reasons advanced 
bythctMinistry ofHonu: Af14il'$, . .the Committee. agreed tliat the assurance 

nUghttbo ~  ... , 

MofImtlrandl4(f1"No. 52; Request from Government for dropPW& of 

an a,sslJrancegi't(en in ~  to USQ. No. 

3763 on 17 August, 1983 regarding Jong 

term vaClWiics, in Section Officer Grade of 
Central Secretariat Services in Home Cadre. 

4. ; The ~~  noted that ~  of Home Affairs had 
requested •. through the ~ of Parliamentary Affairs ~  the above 

~  might be. ~~  on the grounds set forth in a note dated 
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16-11-83 (rom the Department of Parliamentary Affairs, relevant extMets 

wherefrom are rt:produced below: 

"It was only by way of elucidating the position as to how a 

number of nqn·Select List Section Officers were functioning against the 

vacancies in the Section Officers grade that it was stated in the answer 

to the question under reference that Select Lists for the year 1982 and 

1983 were awaited. 1t was never the intention to give an assurance in 

the answer. In fact Honourable Member had not sought infotml!tion 
relating to the issuing of Select List for the year 1982 and 1983. 

'" The Select Lists for the Section Officers grade arc framod and issued 

by the Department of Personnel and AdminiUrative Reforms in terms 
of the Crntral Sectt. Services Rules. Fifty percent of the total Select 

Li&t vacancirs are given to Officers appointed on the basis of tho Combi-

ned Limited Departmental Examination of &ection Officers and the other 

fifty per cent of the vacancies go to the senior most Assistants in the 

Combined Seniority List on the basis of Seniolity-subject to the rejec-

tion of the unflt. The entire process takes about 2 years for the D. P. 

& A.R. The Combined Limited Departmental Examination for issuing 

of Select List pertaining to the year 1983 will be hold by the U. P. S. C. 

in the month of December, 1983 and the result will be declared some 

times in December, 1984. As such the D. P. & A.R. would be in a 
position ~ issue the Select List of Section Officers for the year 1983 only 

in 1985. 

If the statement in the answer to tho question that "Sclect Lists for 
the years 1982 and 1983 are awaited" is treated as an assurance, it 

would not be possible for this Ministry to fulfil It within the stipulated 
time of three months. In fact it would only be in 1985 that this Minis-

try would be able to fulfil this assurance. In view of these facts, it is 

requested that the Committee on Government Assurances may please be 

moved for dropping/deleting this assurance from the list of ~  

4.1. After considering all aspects of the matter and reasons advanced 

by the Ministry of Home Affairs, the Committee were of the view that since 

an assurance was given in the reply it neod not be dropped. In case the 

Ministry wanted more time for the implementation of .the assurance, the 

Committee would consider their request with sympathy. Government should 

however make efforts to ~  the asaurance within next six months. 
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Memorandum No. S3 : Request from Governmt"nt for dropping of 

an assurance given in reply to Un starred 

Question No. 9837 on 3.5.83 resarding Post 

Offices working on Sundays and Postal Holi-

days. 

S. The Committee not,ed tbat the Ministry of Communicatiom (P & T 

Board) had l1Cquestod through ~ Department' of Parliaments.ry Affairs that 
the abovo assurance might be dropped on the grounds set forth in a note 

dated 21.1,84 !tom the Department of ParUamentary Affairs, relevant extracts 

wherefrom are reproduc:ed below : 

"The information had to be collected from Subordinate Offices aU 

over the country, and hence the assurance was given. At the time the 

assurances was given, the magnitflde of work involved could not properly 

be anticipated. Now it is found that the information to be furnished 

in fulfilm:mt of the assurance in question is very voluminous and will 

involve considerable work which may not be commensurate with the 

objective or purpose for which the question has been asked by the Hon'-

ble Member of Parliament. 

It,is, the!'eforc, ~  that Lok Sabha Secretariat may kindly be 

approached for permitting the Department to drop the assurance. The 

question has been put by a Member of Parliament from Orissa State. 

If the dropping of the assurance is permitted, the Honourable M. P. 
will be informed of the position relating to Orissa Postal Circle 
leparattly." 

5.1. After considering all aspects of the matter and the reasons advan-

ced by the Ministry of Communications (P & T Board), the Committee 

decided not to accede to the request of the Ministry and desired that the 

Ministry might be asked to implement the assurance. If necessary, the 

Ministry might implement the assurance by laying the information in con-

venient batches each covering part of the information. 

Memorandum' No. S4 : Request from Government for dropping of 
an assurance given in reply to Unstarred 

Question No. 1259 on 22nd November, 

1983 regardidk setting up of women's cell in 

States for welfare of women workers. 

6. 1 he Committee noted that the Ministry of Labour and Rehabilita-



tion ha.d ~  through the Depattmentof Parliamentary' AWaits that the 
above assurance might be dropped on the grounds set forth in a note dated 

19.1.84 from the Dopal1ment of Parlitnentary Affairs, relevent extracts where-

from are reproduced below: 

"It may be stated that sotting up of women's' cells in the States or 

in the O;ntral Government. is not a statutory. roqu.ii'el1ltmt. Such step 

was considered important with a view to implementotiectivcl) various 

labour laws with particular reterenceto womea workers as also to pro-

mote employment oppt)rtunities for women. . . Aa such it is upto tho 

State Governments to feel the necessity and' 'usefulnclI of such ,eells8nd 

constitute thim. When it was mentioned in reply to Unstarred Ques-

tion that the matter is being ~  with the State Governments. what,. 

was really ~  was that ~ need for such women cells was being 

impressed on the defaulting State Governments. This is acontlnuous 

process." 

6.1. After considering all aspects of the matter and reasons advanced 

by the\Ministry of Labour and Rehabilitation, the Committee agreed that the 

assurance might be dropped. 

Memorandum No. 55 : Request from Government for dropping of 

a.n assurance given during the course of 

sllPplementaries on Starred Question . No. 

414 on 24 August. 1983 "egarding Import 

and Distribution of Cement by private 

agencies. 

7. Tilt Committee noted that the Ministry of Home Affairs ha.d reques-

ted through the Department of Parliamentary Affairs that the above assurance 

might be dropped on the grounds set forth in a note dated 28.11.83 from 

the Department of Parliamentary Affairs,-relevant extracts wherefrom are 

reproduced below : 

"The Ministry of Home Affairs have now represented that the 

Minister of Home ~  gave an ~  that he would look i.nto the' 

mattar and reply to the Hon'ble Member. They have further stated 

that following the above ~ assurance, the Home Minister looked into 

the matter and scnt a reply to Shri A. K. Balan, Member of Parliament 

}I;de his letter dated 26.8.83. Tie fact of the action so taken was 

brought to the notice of1heSpeaker also vide letter ,dated '26,8.83. They 
have therefore, stated that necessary action has already been taken on 
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the statommt I ~  by the Homo Minister on 24.8.83. In 

view of this. the Ministry of Home Affairs have requested that the 

above said assurance may be deleted." 

7.1 After considering aU the aspects of the matter and reasons advan-

ced by the Ministry of Home Affairs, the Committee agreed that the assurance 
might be dropped. 

Memorandum No. 56 : Review of pending assurances pertaining to 
various sessions of Seventh Lok Sabha 

8. 'rhe Committee considered 44 pending assurances of various sessions 

of Seventh Lok Sabha pertaining to the Department of EJectronics, Minis 

tries of Finance, Health and Family Welfare and Home Affairs (Details £.iVCll 

in Annexure-I). Observations/recommendations made by the Committe", 

seriatim were as under : 

S·I· S1. Nos. 1, 17,20,22,24,25, 38,41. and 44: The Committee 

noted that neither the Ministries concerned· had implemented the assurances 
within the period for which extension W.lS sought last 110r requests seeking 
further extension of time for the impbmontation of these assurances ~  

been received through the Departmept of Parliamentary Affairs. The Com-
mittee decided that the r.:presentatlves of the Dlparfment of Electronics, 
Ministries of Finance, Health ILnd Fdomily WelfarJ J.,ld Clom.: Affd.iri might 
be asked to appoar beforo tile Chairman of the Committee to explai 11 the 
prcs;}nt position ab:lllt ~ ~  ;Iltation of the assurances and l';}asons for 

not approaching the Committee within tiq1e for extension of time for 
implementation of the assurances. 

, 

8'2 S1. Nos. 4, 10,13, IS, 26,29,30,32.33,36,& 39: The Committeo 
agreed to grant extension of time for implomoDtation of these assurances. 
The Committee desired ·that the Ministries concerned should make aU efforts 
to implement the!ie assurances within the periods for which extensions have 

been sought and to lay the implementation statements during the on suing 
session of Lok Sabha. 

While going through the requests for extension of time of some of the 
aforesaid assurances, the Committe: noted that similar type of information 
though for different periods had bc;:;n sought in some of the questions about 
which assurances have beeh given: I:or instance questions aJ'out Ministers & 
Officors going on foreign tours, the purposea of their visits and the expendi-

ture thereon together widt results of those visits were commonly asked. If 
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information about tbese matters was compiled and kept rrady at a cMtral 

place as a matter of course, Government would not have to relOrt to slIVing 
assurances when information for different periods was aaked dlrough 
questions. The Committee desired that each Ministry should try to analyse 

what type of information was often &ou,ght through questions ill Lok Shbha 
and make suitable arrangement. for monitoring and compilation of such 

informatiQn so that need for giving assurances could b;: avoided when ques-

tions socking information on those matters wt:re asked about subsequent 

periods. 

8.3. Sf. Nos. 2,3,5,9, 18, 19,21,23,27,28 and 31 : The Committee 

noted that the advance copies of the implementation statemllnts had already 

been received from the Ministries concerned. The Committee desired that 

the implementation statements might be laid on the Table of Lok Sabha 
during the ensuing seSlion of Lok Sabha positively. 

8.4. 81. Nos. 6, 7, 8, 11, 12, 14, 34, 37 and 42 : The ~ noted that 

advance copies of the requests for extension of time limit for the implement-

ation of these assurances had already been recei:ved from the Ministries 

concerned. The formal request was however yet to be received from the 

Department of Parliamentary Affairs. The Comm:ttee agr"ed that extension 

of time for implementation of these assurances might be granted. However, 

such requests should reach the Lok Sabha Secretariat formally without loss 

of any time through Department of Parliamentary Affairs. The Committee 

hoped that the Ministries concerned would be able to implement the assu-

rances within the extensions sought and lay th: imp\em ~  statements 

during the ensuing session of Lole Sabha. 

8.5. SI. Nos. 16 and 40 : The Committee noted that the advence copies 

of the part implementation statements had already b:en receiv.cd in respect 

of these assurances. The Committe-e desired that these part implementation 

statements might be laid on the Table of Lok Sabha during the enluing 

session. The Committee also desired that the remaining parts of the assu-

rances might be implemented expeditiously thereafter. 

8.6. SI. No. 35: The Committee noted that the advance copy of the 

request for extonsion of time for the implementation of the assurance had 

already been received. A formal request from the D:partment of Parlia-

mentary Affairs was yet to be received. The Committee while &greeina that 
extension of time upto 28 .4.84 might be granted for the implementation of 

the UlUtaDce cleairod that the available ~  mJlht /Je laid 011 the 
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Table of Lok Sabha during the ensuing session in part implementation 
of the assurance. 

8.7. SI. No. 43 : The Committee noted that the assurance had already 
been partly implemented on 11.4.83. The Committee further noted that the 
Ministry had requested through the Department of Parliamentary Affairs 
for dropping of the assurance on the ground that since President's Rule had 
been impOied in Punjab, the m!ltter regarding the constitution of the Advisory 
Committee to consider the applications of frc-edom fighters would not be 
taken up till the formation of popular Government in that State. The 
Committee noted that the Department of Parliamentary Affairs had asked 
lhe Ministry to state thill position in the implementation statement and lay 
it on the Table of the House. The Committee agreed with the approach of 
the Department of Parliamentary Affairs in the matter and desired that this 
position might be stated in the implementation statement which might be 
laid on the Table of the Lok Sabha during the ensuing Sessiol).. 

The Committee then adjourned. 
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MiNUTES 

SEVENTH SITTING 

(1983-84) 

The CbirimUtee met on Friday. 18th 'May, r984:rromI5:00(HOiUsto 
: 16.00 'hours. 

PRESENT 

'Sbn'Sontosh Mohan 'Dev-Chalrman 

MEMBERS 

2. ShriBbeekhabbai 

3. Shri M. Nageshwarrao 

4. Shri Shantubbai Patel 

s. Shri Nagina Rai 

6. Shri Daulat Ram Saran 

7. Shri K.C. Sharma 

8. sbri Chbangur Ram 

SECRETARIAT 

Shri N. N. Mehra-loint Secretary 

Shri A.N. Bhatia-Chief Examiner ofQue9tlon9 

Sbri J. C. Malhotra-Senior Examiner of Questions 

2. The Committee took up for consideration Memorandum No. 
57.58, 59, 60 aud 61. ObservatioDS/recommendations or the C6rillnittee 
on the Memoranda were as under : 

61 



68 

Memorandum No. $7 : Request from Government for dropping of an 
assurance given in reply to Un starred Ques-

tion No. 3532 on 14 December, 1983 
regarding investigation of corruption cases 

against IES/IAS and other gazetted officers 
by Central Vigilance Commission. 

3. The Committee noted that the Ministry of Home Affairs had 

requested through the Department of Parliamentary Affairs that the assu-
rance misht be dropped on the grounds set forth in their note dated 31 
January, 1984 from the Department of Parliamentary Affairs, relevant 

extracts wherefrom arc reproduced below :-

"It may be stated that the Annual Report of tho Centtal Vigilande 
Commission is requi1'ed to be laid on the Tables of both ·tht 
Houses of . Parliament along with a Memorandum explaining the 
reasons for non-acceptance of any recommendations of the Com-
mission, in terms of the Government of India's Resolution dated 
11th February. 1964 setting up the Commission. Since the Annual 

Report for the year, 1983 h'\d not been received by then and was 
to be received only in the year 1984, it was. stated in reply to the 
question that the same would be laid on the Table of the House in the 
year 1984. Laying of the Report, together with the cxplantory 
Memorandum, on the Tables of both the House of Parliament is 
obligatory. As such. what wa'; stated in reply to the Question was 

a factual statement. which does not tantamount to an assurance in the 
strict sense of the term. It is, therefore, requested that the same 
may not please be treated)s an-assurance. 

It may, howevor, be reiterated that the Report, along with the 
Memorandum, will be duly laid on the Tables of both the Houses 
of Parliament after it is received from the Central Vigilance 

Commission." 

3. 1. After' considring all aspects of the matter and reasons advanced by 

the Ministry of Home  Affairs, the Committee decided that the assurance 

might be kept pending and when the report of the Vigilance Commission 
for the ~  1983 was laid on the Table of Lok Sabha, the assurance might 

be treated as implemented. 

Memorandum No. sa : Request from ~  far dropping of 
an 88S\l.rance given in reply to Unatarred 



Question No. 282 on 16 November, 1983 
regarding guidelines for drawing up the 
Seventh Five Year Plan. 

4. The Committee noted that the Planning Commission had· tequeRted 
through the Department of Parliamentary Affairs that. the reply to the 
Un starred Question No. 282 dated 16 November, 1983 might not be treated 
as an assurance on the grbunds set forth in a note dated 4. 2. 1984 from the 
Department of Parliamentary Affairs, relcvant extracts wherefrom are 
reproduced below : 

"Planning Commission have represented not to treat the reply as 
an assurance as the language used in the reply does not find place 
in the list of forms constituting the assurances". 

The Committee noted that the question asked and reply givon were as 
follows :-

(a) whether Government propose to bring out a paper outlining 
the guidelines, objectives and targets for drawing .up tho 
Seventh Plan; and 

(b) if so, whether it will be laid on the Table of the Houso'cforinl 
this session of the Parliament. 

J n reply to part (b) of the question. the Minister of Planning (Shri S.B. 
Chavan) stated as follows: 

"The Approach Paper win take some time to be finalised and it may 
not therefore be possible to lay it on the Table of the House in this 
Session. " 

After considering all aspects of the matter and reasons advanced 
by the Planning Commission, the Committee noted that this 
assurance had been culled out under item 34 of tbe "Standard List of Forms 
constituting assurances." They further noted that in their reply Government 
have stated that "The A pproach Paper will take SOD1C time to be finalised 
and it may not therefore be possible to lay it on the Table of the House in 
this SessIOn," The Committee were of the view that from this reply it 
could be construed that the Government has by implication promised to lay 
the Approach Papcr in the next Session. The Commiuee desired that 

4 Goverment might fulfill tho assurance by laying the Approach Papers on 
the Table of the House during the next Session. 



MomorandunJ No. $9 t Request from Government for dropping of 
an assurance given in reply to Unstarred 

Question No. 10863 on 10th May 1983 

regarding regularisation of muster roll 

workers/casual labourers in Communicationli . 

Ministry. 

S. the Committee noted that the Ministry of Communications had 
requested through the Department of Parliamentary Affairs that the above 
assurance might be dropped on the grounds set forth in a note. dated 

16.2.19.84 from the Department of Parliamentary Affairs. relevant extracts 
~ ~ are reprodu.ced· below '-. 

• ',r- ". -J "  ' "",' 

"Ministry of Communication in their O. M. dated 4th February, 

~ ~  . ~~  ~~ ~  beat effortS" it had not been pOSSIble to 

colloct the information from units spread throughout the lensth ,and, 

breadth of the country. 

The order 'of Department of Personnel & Administrative Reforms' 
of 1919 cited by the Hon'ble Member are being followed in Ministry 

~  ~ ~ ~ ~  i. (Main) as woll as in P&T Department. All the 

muster roll/casual/part-time casual labourers who satisfy job requirements 

are being  regularised in pursuance of Departmont of Personnel and 

~ ~~ ~  cited hereinbefore. However, regulari-

sation on the basis of these orders is a continuing process. Thc number 
of casual labourers is very large as are the number of units from which 

~  i& ~  be collected.: And considormg the vast 

~  of rocruitjng units, the requisite information is likely to take 

an unduly long -time to collect. It has, therefore, been found well nigh 
impOllsible to collect tho information about the number who have been 

regularisod since the issue .of 1979 orders. 

Accordingly, Deputy Minister for Communications has considered 

the matter at great length and agreed that Department of Parliamentary 

Affairs niay be requested to kindly consider appr9aching the Lok SabJu\ ' 
Committoe on ~  Assurances for dropping of the Assuran<;e 

in view of the facts and circumstances narrated hereinbefore. 1 tis, 

however, once aSain reiterated that the orders of Depariment of 

Personnel & Administrative Reforms regarding rcguiarisation of the; . 

muster roll -workers/ClaSuallabourers, etc. are. already. being ~ ~~ .• 

. scrupulously:' 



~  

5.1. After 'COnsidering all aspects of tho matter and reasons advanced 
by ~  ofCommuniq\tions, the Committel:: did not agree to the 
request of Government for ~  of tho assurance. taking into accOWlt the 

fact that some other ~  viz., Ministries of Railways, 

works and Housing, etc. were compiling and laying on the Table similar in-

formation. The Committee noted that there was a general feeling that one 
of the reasons for inefficiency in P & T Department ,was that too many 
casual,,, ~  were employed by the Department. ~  Committee, 

desired that the Ministry of Communicatipn might also compileJhe ~  

information and Jay the same on the Table of the Lok Sabha. 1 he Ministry 

could, jf neccessary compile the information region or zone-wise and lay the 

same on the Table of Lok Babha in convenient batches. 

Memorandum No. 60 : Dropping of an /Assurance given in reply 

to Unstarred Question No. 2619 on 3 Sep-

tember, 1981 regarding manufacture of 
sub-standard drugs by Mis. Boots Company 

India Limited, Bombay. 

", 6. The Committee noted that the infot;l;llation sought in ,the ~  

question had already been laid on the Table of Lok Sabha Vide statement 
No. V/31 on 14.9.1981 and Government have also laid on the Table of Lok 

Sabha a ~  on 8.5.1984 in implementation of the follow-up question. 

The Committee decided that this assurance might be treated as implemented. 

Memorll'1dum No. 61.: ~  of ~  assW'ancCjs ~  

. to variQus sessions of Seventh Lok Sabha 

In respect. of Ministries of Industry, Irrigat-
ion and Information and Broadcasting. 

7. The -Comtnittee considered 13 pending assurances of various sosiions 

of ,SevonthLok Sabha pertaining to the, Ministries of Industry. IrriptioQ 

~ I ~ Broadcasting. (Annexure-JI). ~

dations made by the Committee ~  Were as Wlder :-
~ 

7.1. Sf. No. J : ~ Committee noted that the assurance had neithc 
been implemented within the stipulated period of 3 month" nor any extonsion 
of time for implemc;ntation sought by tho Ministry of Industry after the 

assurance was given. The Committee decided that the representatives of 

the Ministry of hidustry might be asked to appear before the Committee 

to explain the position. 



,* 
7.2S1. Nos. 2, -I and 11 : The Committee agreed to &rant cxtt'nsion or 

time for implementation of these assurances and desired that the Ministries 

conccmed should make all efforts to implement the assurances during the 

ensuring lession of Lok 3abha. 

7.3 SI. Nos. 3, 10 and 12: The Committee noted that the' Ministries 

concerned did not soek further extension of time for the ~  of the 

assurances after the expiry of the last extension sought by them. Tho 

Committee decided that the representatives of the Ministries concerned 

might be asked to appear before the Chairman to explain the reasons for not 

seeking extension of time for implementation of the assurances in time and 

explaining the present position regarding imp\emrntation of these assurances. 

7.4 SI. No.s. 5,6 and 8: Committee agreed to grant extension of time 

for implementation of these assurances and hoped that these assurances 

would be implemented by the Ministries concerned within the period upto 

wbich extensions have been granted. 

7.5 SI. Nos. 9 and 13 : The Committee noted that advance copies of 

the implementation statements in respect of these assurances had since been 

received from the Ministries concerned. The Committee desired that the 

implementation statements might be laid on the Table of Lok Sabha during 

tho ensuing session of ~  Sabha positively. 

8. The Committee then considered their draft Ninth Report and 

adopted the same. However, taking note of the fact that the term of the 

Committee would expi,re before the commencement of the noxt session of 

Lok Sabha, the Committee decided that ~  Report might be placed before 

the next Committee when constituted. 

Tile Committee then adjourned. 



MINUTES 

SECOND SITTING 

(1*-85) 

The Committee mct on Friday, 24 August, 1984 from IS.30 hours to 
16'30 hours. 

P&BsBNT 

8hri Sontosh Mohan Dcv-Chalrman 

MBMBBRS 

2 .. Shri S. R. A. S. Appalanaidu 

3. Shri Chitta Basu 

4. Shri Bhcokhabhai 

S. Shri Chhangur Ram 

6, 8hri Laxman Karma 

7.' 8hri Mohanlal Patel 

8. ShriRiziq Ram 

9. Prof. Satya Dcv Sinha 

10. 8hri Bhausahcb Thorat 

SBCRBTARIA T 

Shri N. N. Mohra-Jolnt Secretary 

Shel A. N. Bhatla-Chlef Examiner of Questions 

Shri M. O. Agrawal-Sellior Examiner of Questions 

2. The Committee c:onsidered their draft Tenth Report and adopted 

the same. The Committee ~ the Chairman to present the Report 

on Monday, the 27th August, 1984. 

The Committee then adjourned. 
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APPENDIxnI 

(VIde para 1 ~ of the Reeort) 

(i) Statement showing the position of assu ranees of Seventh Lok Sobba 
pending implementation as on lst August, 1984. 
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